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No.  3941] NEW DELHI,  WEDNESDAY,  OCTOBER  3,  2018/ASVINA   11,  1940 पया�वरणपया�वरणपया�वरणपया�वरण, , , , वन और जलवायु प�रवत�न मं�ालय वन और जलवायु प�रवत�न मं�ालय वन और जलवायु प�रवत�न मं�ालय वन और जलवायु प�रवत�न मं�ालय     आदेशआदेशआदेशआदेश    नई �द� ली, 3 अ
 तूबर, 2018  का.आका.आका.आका.आ....    5120(अ)5120(अ)5120(अ)5120(अ)....————के� �ीय सरकार ने 1985 क� �रट यािचका (िसिवल) सं. 13029 म  माननीय उ" चतम � यायालय के तारीख 7 जनवरी, 1998 के आदशे के अनुसरण म  पया(वरण )दषूण (िनवारण और िनयं,ण) )ािधकरण (िजसे इस अिधसूचना म  इसके प0 चात ‘ईपीसीए’ िन1द2 ट कहा गया ह)ै, का गठन त5 कालीन पया(वरण और वन मं,ालय म  भारत के राजप,, असाधारण, भाग II, ख8 ड 3, उप-ख8 ड (ii) म  )कािशत भारत सरकार क� अिधसूचना का.आ. 93(अ), तारीख  29 जनवरी, 1998 <ारा �कया गया;  और जब�क ईपीसीए का गठन पया(वरण क� 
 वािलटी सुरि?त करने और सुधारने और रा2 @ीय राजधानी ?े, म  पया(वरण )दषूण को िनवा�रत और िनयंि,त करने के उBे0 य के साथ �कया गया था;  और जब�क ईपीसीए माननीय उ" चतम � यायालय क� उपयु(
 त अिधसचूना के संबंध म  रा2 @ीय राजधानी ?े, के संबंध म  िविभ� न पया(वरण संबंधी मामलD म  सहायता कर रहा है;  ईपीसीए का काय(काल के� �ीय सरकार <ारा समय-समय पर िवG ता�रत �कया गया था और उसे अंितम बार पया(वरण, वन और जलवायु प�रवत(न मं,ालय म  भारत के राजप,, असाधारण, भाग II, ख8 ड 3, उप-ख8 ड (ii) म  )कािशत भारत सरकार क� अिधसूचना सं. का.आ. 3243(अ), तारीख 04 जलुाई, 2018 <ारा 03 अ
 तूबर, 2018 तक िवG ता�रत �कया गया था;   और जब�क ईपीसीए का काय(काल 3 अ
 तूबर, 2018 को समाH त हो गया ह।ै अब इसिलए के� �ीय सरकार, पया(वरण (सरं?ण) अिधिनयम, 1986 (1986 का 29) (िजस ेइस अिधसूचना म  इसके प0 चात उ
 त अिधिनयम कहा गया ह)ै क� धारा 3 क� उपधारा (1) और उपधारा (3) <ारा )द5 त शिIयD का )योग करते Jए; और 1985 क� �रट यािचका (िसिवल) सं. 13029 म  माननीय उ" चतम � यायालय क� तारीख 30 अ)ैल, 2016 के आदशे के अनुसरण म  और त5 कालीन पया(वरण और वन मं,ालय म  भारत सरकार क� अिधसूचना सं. का.आ. 93(अ), तारीख 29 जनवरी, 1998 का, उन बातD के िसवाय अिधPांत करते Jए, िज� ह  ऐसे अिधPमण स ेपूव( �कया गया ह ैया करने का लोप 



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] �कया गया ह,ै िनR निलिखत S यिIयD से िमलकर बनने वाल ेपया(वरण )दषूण (िनवारण और िनयं,ण) )ािधकरण का पुनग(ठन करती ह;ै अथा(त्   :—  1. Tी भरेू लाल, पूव( सिचव, भारत सरकार   अU य? 2. सुTी सुनीता नारायण, महािनदशेक, िवVान और पया(वरण क �, नई �द� ली सदG य 3. सिचव (पया(वरण और वन), रा2 @ीय राजधानी ?े, �द� ली सरकार  सदG य 4. आयु
 त–सह-सिचव, प�रवहन िवभाग, रा2 @ीय राजधानी ?े, �द� ली सरकार सदG य 5. अU य?, नई �द� ली नगरपािलका प�रषद, नई �द� ली सदG य 6. आयु
 त, पूवW �द� ली नगर िनगम  सदG य 7. आयु
 त, दि?णी �द� ली नगर िनगम  सदG य 8. आयु
 त,  उ5 तरी �द� ली नगर िनगम सदG य 9. मुX य काय(पालक अिधकारी, �द� ली जल बोड(, नई �द� ली सदG य 10. संयु
 त पुिलस आयु
 त (यातायात), �द� ली पुिलस सदG य 11. आचाय( मुकेश खरे, िसिवल इंजीिनयरी िवभाग, भारतीय )ौZोिगक� संG थान, नई �द� ली  सदG य 12. )ो. उमेश कुलTे2 ठ, जवाहरलाल नेह[ िव0 विवZालय, नई �द� ली  सदG य 13. Tी अजय कुमार भागी, सह आचाय(, रसायन िवVान िवभाग, दयाल \सह महािवZालय, �द� ली िव0 विवZालय सदG य 14. डॉ. अजय माथुर, महािनदशेक, ऊजा( अनुसंधान संG थान, नई �द� ली  सदG य 15. Tी िव2 णु माथुर, महािनदशेक, सोसायटी ऑफ इंिडयन ऑटोमोबाइल मैनयुफै
 चस(  सदG य 16. आचाय( अर\वद कुमार, सज(री के पूव( आचाय(, एR स, नई �द� ली, वत(मान म  अU य?, स टर फॉर चेG ट सज(री, सर गंगा राम अG पताल, नई �द� ली सदG य 17. Tी कृ2 ण धवन, मुX य काय(पालक अिधकारी, शिI सG टेनेबल एनजW फाउंडेशन, नई �द� ली सदG य 18. डॉ. अ[नाभा घोष, मुX य काय(पालक अिधकारी, ऊजा(, पया(वरण और जल के� �, नई �द� ली सदG य 19. डॉ. नवरोज के. दबुाश, व�र2 ठ अU येता, नीित अनुसधंान के� �, नई �द� ली सदG य 20. सदG य सिचव, के� �ीय )दषूण िनयं,ण बोड(, नई �द� ली  सदG य सिचव  2. )ािधकरण, िनR निलिखत शिIयD का )योग करेगा और पया(वरण क� 
 वािलटी क� संर?ा और सधुार के िलए तथा पया(वरणीय )दषूण के िनवारण, िनयं,ण और उपशमन के िलए िनR निलिखत कृ5 य करेगा, अथा(त् -  (क) �कसी )ािधकारी के आदशे के अितPमण से संबंिधत प�रवाद क� बाबत या िनR निलिखत से संबंिधत िविन1द2 ट उपायD के िलए िनदdश जारी करने के िलए उ
 त अिधिनयम क� धारा 5 के अधीन शिIयD का )योग करेगा—  (i) पया(वरण के िविभ� न आयामD के संबंध म  उसक� 
 वािलटी के िलए मानक;  (ii) िविभ � न eोतD से पया(वरणीय )दषूकD के उ5 सज(न या िनG सारण के िलए मानक;  (iii) उन ?े,D का िनबfधन, िजनम  कोई उZोग सं�Pयाएं या )संG करण या �कसी वग( के उZोग या  )संG करण नहg चलाए जाएंगे या कुछ र?ोपायD के अधीन रहते Jए चलाए जाएंगे;  (iv) ऐसी दघु(टनाi के िनवारण के िलए )�Pया और र?ोपाय, िजनसे पया(वरण )दषूण हो सकता ह ै और उपचारी कृ5 य; (v) प�रसकंटमय पदाथj के सभंालन के िलए )�Pया और र?ोपाय।  (ख) ऊपर वlणत िवषयD को G व)ेरणा या पया(वरण के ?े, म  काय( कर रह े�कसी S यिmक, )ितिनिध िनकाय या संगठन <ारा �कए गए प�रवाद के आधार पर उठाने क� शिI होगी और ऐसे प�रवाद कोई उZोग, सं�Pया या )संG करण चला रह े�कसी S यिmक संगम, कंपनी, पिnलक उपPम या G थानीय िनकाय के िवop हो सक गे।  



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 3.  )ािधकरण, यान )दषूण का िनयं,ण करने के िलए यानD <ारा िविन1द2 ट उ5 सज(न मानकD क� अनुपालना सिुनिqत करने के िलए सभी आव0 यक कदम उठाएगा, िजनके अंतग(त यानD के )दषूण क� जांच के िलए उपG कर का उिचत अंशशोधन, rधन 
 वािलटी मानकD का अनुपालन सुिनिqत करना, यातायात िनयोजन और )बंधन के िलए िनगरानी और सम� वय करने का काय( है। 4.  )ािधकरण को िविन1द2 ट प�रवेशी शोर मानकD का अनुर?ण सुिनिqत करने के िलए उ
 त अिधिनयम क� धारा 5 के अधीन िनदशे दनेे क� शिI होगी, िजसके अंतग(त शोर का उ5 सज(न करने वाले �कसी उZोग, )संG करण या स�ंPया पर पाबंदी लगाना या िनबfिधत करना ह।ै  5.  )ािधकरण, रा2 @ीय राजधानी ?े, से संबंिधत पया(वरणीय ऐसे मुBD पर, जो उसे क �ीय सरकार <ारा िविन1द2 ट �कए जाएं, कार(वाई करेगा।  6.  )ािधकरण, इस आदशे के पैरा 2 के अधीन क� जाने वाली कोई कार(वाई क� बाबत उ
 त अिधिनयम क� धारा 10 के अधीन )वेश, िनरी?ण, तलाशी और अिभsहण करने क� शिIयD का )योग करेगा।  7.  )ािधकरण, इस आदशे के पैरा 2 के अधीन क� जाने वाली कोई कार(वाई क� बाबत उ
 त अिधिनयम क� धारा 11 के अधीन नमूना लेने क� शिI का )योग करेगा। 8. )ािधकरण, उ
 त अिधिनयम के अधीन अपराधD के िवop प�रवाद करने के िलए और इस आदशे के पैरा 2 के अधीन उसके <ारा जारी �कए गए िनदशेD क� अनुपालना के िलए उ
 त अिधिनयम क� धारा 19 के अधीन शिIयD का )योग करेगा।  9.  )ािधकरण को रा2 @ीय राजधानी ?े, योजना बोड( अिधिनयम, 1985 (1985 का 2) क� धारा 2 के खंड (च) म  यथाप�रभािषत रा2 @ीय राजधानी ?े, पर अिध का�रता होगी।  10. )ािधकरण क� पूव(गामी शिIयD और कृ5 य, संपूण(त: क �ीय सरकार के अधी?ण और िनयं,ण के अधीन हDगे। 11. )ािधकरण का काय(काल, उ
 त )ािधकरण के पुनग(ठन क� तारीख अथा(त 04 अ
 तूबर, 2018 से छ: महीने क� अविध अथवा अगले आदशेD, जो भी पहले हो, तक होगा।  12. )ािधकरण, अपने �PयाकलापD के बारे म  एक )गित �रपोट( महीने म  एक बार क �ीय सरकार को दगेा।  13. )ािधकरण का मXु यालय रा2 @ीय राजधानी ?े, म  होगा।  14. सदG य सिचव, अU य? के अनुमोदन से ईपीसीए क� बैठक  आयोिजत करेगा।  15. ईपीसीए क� बैठक आयोिजत करने और �कसी िनण(य तक पJचंने के िलए इसके सदG यD के एक-ितहाई क� � यूनतम गणपूlत होगी।  16. ईपीसीए क� ओर स ेसभी प,ाचार, अU य? के अनुमोदन स ेसदG य सिचव के माU यम स ेअथवा इस )योजन स ेिविश2 ट [प से )ािधकृत �कसी अिधकारी के माU यम से �कया जाएगा। 17. यह आदशे 04 अ
 तूबर, 2018 से )भावी होगा।  [फा. सं. 
 यू-18011/13/2000-सीपीए (पाट(.)] �रतेश कुमार \सह, संयु
 त सिचव 
 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

ORDER 

New Delhi, the 3rd October, 2018 

S.O. 5120(E).—Whereas in pursuance of the order dated the 7
th
 January, 1998 of the Hon’ble 

Supreme Court in Writ Petition (C) No. 13029 of 1985, the Central Government constituted the Environment 

Pollution (Prevention and Control) Authority (hereafter in this notification referred to as the ‘EPCA’), vide 

notification of the Government of India, in the erstwhile Ministry of Environment and Forests, published in 

the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.O. 93(E), dated the  

29th
 January, 1998;  
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And whereas, the EPCA was constituted with the objective of protecting and improving the quality of 

the environment and preventing and controlling the environmental pollution in the National Capital Region; 

And whereas, the EPCA is assisting the Hon’ble Supreme Court in various environment related 

matters in the National Capital Region in terms of the aforesaid notification; 

And whereas, the tenure of the EPCA was extended from time to time by the Central Government and 

lastly it was extended up to 3
rd

 October, 2018 vide notification of the Government of India, in the Ministry of 

Environment, Forests and Climate Change, published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii), vide number S.O. 3243(E), dated the 4th July, 2018; 

And whereas, the tenure of EPCA expires on the 3
rd

 October, 2018; 

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) (hereafter in this notification referred to as the said Act); and 

in pursuance of the order dated the 30
th
 April, 2016 of the Hon’ble Supreme Court in Writ Petition (C) No. 

13029 of 1985 and in supersession of the notification of the Government of India in the erstwhile Ministry of 

Environment and Forests number S.O. 93(E), dated the 29th January, 1998, except as respect things done or 

omitted to be done before such supersession, the Central Government hereby re-constitutes the Environment 

Pollution (Prevention and Control) Authority, consisting of the following persons, namely:- 

1. Shri Bhure Lal, Ex-Secretary, Government of India Chairman 

2. Ms. Sunita Narain, Director General, Centre for Science and Environment,  New 

Delhi 

Member 

3. Secretary (Environment and Forests), Government of National Capital Territory of 

Delhi 

Member 

4. Commissioner-cum-Secretary, Transport Department, Government of National 

Capital Territory of Delhi                                                                                 

Member 

5. Chairperson, New Delhi Municipal Council, New Delhi Member 

6. Commissioner, East Delhi Municipal Corporation Member 

7. Commissioner, South Delhi Municipal Corporation Member 

8. Commissioner, North Delhi Municipal Corporation Member 

9. Chief Executive Officer, Delhi Jal Board, New Delhi Member 

10. Joint Commissioner of Police (Traffic), Delhi Police Member 

11. Professor Mukesh Khare, Department of Civil Engineering, Indian Institute of 

Technology, New Delhi            

Member 

12. Prof. Umesh Kulshrestha, Jawaharlal Nehru University, New Delhi Member 

13. Shri Ajay Kumar Bhagi, Associate Professor, Department of Chemistry, Dayal 

Singh College,  University of Delhi      

Member 

14. Dr. Ajay Mathur, Director General, The Energy Research Institute, New Delhi Member 

15. Shri Vishnu Mathur, Director General, Society of Indian Automobile 

Manufacturers 

Member 

16. Prof. Arvind Kumar, former professor of surgery, AIIMS, New Delhi presently 

Chairman Centre for Chest Surgery, Sir Ganga Ram Hospital, New Delhi 

Member 

17. Shri Krishna Dhawan, Chief Executive Officer, Shakti Sustainable Energy 

Foundation, New Delhi 

Member 

18. Dr. Arunabha Ghosh, Chief Executive Officer, Centre for Energy Environment 

and Water, New Delhi 

Member 

19. Dr. Navroz K. Dubash, Senior Fellow, Centre for Policy Research, New Delhi  Member 

20. Member Secretary, Central Pollution Control Board, New Delhi Member Secretary 
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2. The Authority shall exercise the following powers and discharge the following functions for protecting 

and improving the quality of the environment and preventing, controlling and abating environmental 

pollution, namely:— 

(a) exercise the powers under section 5 of the said Act for issuing directions in respect of complaints 

relating to the violation of an order by any authority or measure specified pertaining to— 

(i) standards for the quality of the environment in its various aspects; 

(ii) standards for emission or discharge of environmental pollutants from various sources; 

(iii) restriction of areas in which any industries, operations or processes of class of industries or 

process shall not be carried out or shall be carried out subject to certain safeguards; 

(iv) procedures and safeguards for the prevention of accidents which may cause environmental 

pollution and remedial measures for such accidents; 

(v) procedures and safeguards for the handling of hazardous substances. 

(b) shall have the power to take up matters as mentioned above, suo-motu, or on the basis of 

complaints made by any individual, representative body or organization functioning in the field of 

environment and such complaints may be against any individual, association, company, public 

undertaking or local body carrying on any industry, operation or process. 

3. The Authority shall, for controlling vehicular pollution, take all necessary steps to ensure compliance 

of specified emission standards by vehicles including proper calibration of the equipment for testing 

vehicular pollution, ensuring compliance of fuel quality standards, monitoring and coordinating action 

for traffic planning and management. 

4. The Authority shall, for ensuring maintenance of the prescribed ambient noise standards, have the 

power to issue directions under section 5 of the said Act, including banning or restricting any 

industry, process or operation emitting noise. 

5. The Authority shall deal with environmental issues pertaining to the National Capital Region which 

may be referred to it by the Central Government. 

6. The Authority shall exercise the powers of entry, inspection, search and seizure under section 10 of 

the said Act, in respect of any action to be taken under paragraph 2 of this Order. 

7. The Authority shall exercise the power to take samples under section 11 of the said Act, in respect of 

any action to be taken under paragraph 2 of this Order. 

8. The Authority shall exercise the powers under section 19 of the said Act, for making complaints 

against offences under the said Act and for non-compliance of directions issued by it under paragraph 

2 of this Order. 

9. The Authority shall have jurisdiction over the National Capital Region as defined in clause (f) of 

section 2 of the National Capital Region Planning Board Act, 1985 (2 of 1985). 

10. The foregoing powers and functions of the Authority shall be subject to the supervision and control of 

the Central Government. 

11. The tenure of the Authority shall be for a period of six months or until further orders, from the date of 

reconstitution of the said Authority i.e., the 4th October, 2018, whichever is earlier.  

12. The Authority shall furnish a progress report about its activities once in a month to the Central 

Government. 

13. The Authority shall have its headquarters in National Capital Region. 

14. The Member Secretary shall organize meetings of the EPCA with the approval of the Chairman. 
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15. A minimum quorum of one third of the members shall be observed for holding a meeting of the 

EPCA and for arriving at any decision. 

16. All correspondence on behalf of the EPCA may be made with the approval of Chairman through the 

Member Secretary or through any officer specifically authorised in this behalf. 

17. This order shall be effective from the 4
th
 day of October, 2018. 

[F. No. Q-18011/13/2000-CPA (Pt.)] 

RITESH KUMAR SINGH, Jt. Secy. 

      
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
  

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054. 


		2018-10-03T22:45:47+0530
	SARVESH KUMAR SRIVASTAVA




